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U ¥ CERAMz The Hon'ole Mr. Justice G.L. Gupta,Vice Chairman
The Hon'ble Mr. Gopal Singh. Adninistrative Member
Date of orders 9,9.2002
DRDER
' O The the relief claimed in this 0.A is that

the ap;nlic;ant’s absence period may be treated as
extra-ordinary leave instead of leave on medical
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2. Reply has not been filed as yate.
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3. The learned cOunsel £0r the applicant states

that before filing this O.A he had sent a notice/

representation on 27.2.2001 to the respondents

for deciding the matter of leave application of

the applicant. It seems, he states , no action

has besn taken on the sameé. He prays that a difection
may be given tO the respondents to decide the notice/
representation of the applicant within a sti§ulatéd
time. The learned counsel als© says that the spplicant
wants tO make further representation also to the

resp ondents.

4, The learned ccunsel for the respondents
submits that a draft reply has been prepared and

it has been sent for vetting.

Se Having considered the submissions made by
the learned counsel f£or the parties, we direct
the respondents to dispose of the representation/
notice dated 27.2.2001 of ﬁ:e applicant within a
period of one month frim the date of communication
of this order. A speaking order be passed and

the applicant be informed about the same. In case
the applicant is aggrieved of the order, he ig at

libarty to© challenge the same.

It is not necessary on our part to express
any opinion on the further representation proposed

to be made by the applicant.
6o , Thé > application stands disposed czf/.@:c)sts.
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( Gopal sihgh ) ( G.Li. Gupta )
Adnlnis trative Membel ‘V’ice Chairman.
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